I THE CENTRAL AIMINIZTRATIVE TRIEBUWAL, JAIFUR BEICH, JAIFUR.

OB 1o.5E, /08 ) Tate of crder: 25.9,2000
Jajan Frashad, &/¢ Shri Bhilaram Yeogai, B/¢ Vill & Poet Fhohara
Malawani, Distt. Alwar. |

...Applicant.
Vs.

l.  Unicn- of India thrcugh its Becretary, Mini. ¢f Communicaticon,

Dertt. «f Post, Dak Phavan, New Delhi.
2. Superintendent ¢f Fest Office, Alwar, Head FPcst Cffice.
3. Pcet Master, Head Fcst Qffice, Alwar.
' . - .Respondents.
Mr.J.F.Faushik - Counsel for arrlicant.
Mr.K.H.Shrimal - Ccunsel fcr respondents.
CORAM:

Hen'ble Mr.S.K.Agarwal, Judicial Menter

Hen'kble Mr. M .P.Mawani, Administrative Memlber

FEF HCM'ELE MR.S.F.ASAEWAL, JUDICIAL MEMEER.

In this Criginal Applicaticn under Sec.l9 of the Administrative
Trikunals Act, 1985[ the aprlicant makes a rprayer to direct the
respcndents to give appointment to the applicant cn the et of EDDA.

2. The case ¢f the apglicant in krief iz that a selecticn process was
| initiated for recruitment te the pcst of Fostman by notifying the
vacancy to Emplcyment Exchange on 9.é.97 and in response tc this, the
AEmplcryment Exchange furniched a list cf IZ0 candidates including the
arplicant. The applicant alsc sukmitted his applicaticn alongwith copies
of the rejuired certificates, doccuments kut he was nct selected whereas
Shri Failash Chand Meena was zelected. It is stated that thisz selection
was made Iy manupulating the selection proceedings. It is aleo stated
that respondent .2 demanded Fe. 15000/~ for giving enplcyment to the
arplicant Ltut he was unable to give the amcunt, therefcre, the

respendents have not selected the arplicant. He, therefcre filed the .A




e m o

&)

fcr the relief as menticned akave.

2. Reply was filed. In "the reply it iz stated that the Pcst Master
Alwar, initiated recruitment process for the post of Postman and
Emplcyment Exchange, Alwar was rezjuested t¢ spenscr names of the

candidat

f u

It is &lsc menticoned in the notification 'that preference

will ke given to SC/ET cardidates. It is further stated that in response

to the notification, Bmployment Exchange, Alwar aupplied a list of 20

candidates and these 20 cardidates were zent informaticn te sukwmit the
rejuired d-:'-:uments. bt c-nl\j 11 candidatez were rvesponded. It iz stated
that Shri l'ailash Chand Meena leing ST candidate and having Letter
rercentage <f marle was f;und mest snitable by the Pocst Master, Alwar
and accordingly Shri Failash Chand Meena was selected and he joined cn
the post on 1.7.92. It is stated that this vacancy was nc»fified for
EC/ET candidates and the applicant dces nct belong to 3C/2T category and
he has alsc not challenged the appcintment of Shri Tlailash Chand Meena,
ther=fcre, the applicant is nob entitled to any relief scught for.

4, Heard the learned ccuncel for the parties and alse p2rused the
whole record.

. Admittedly, Zhri F.ailash(ciglleagr?a kelongs to 3T catejory and his
rercentage ¢f marks which he secured in th2 High Schocl Examinaticon was
higher than the applicant. The allegaticns <f corrupticon made by the
arrlicant cculd nct ke estaklicshed by him by convincing and reliable
evidence. In cur considered view we do not find any arbitrariness or
illegality committed cn the part of the raspondents in selecting Shri
Failash Chand Meena for the poet of Fostman. Shri Failash Chand Mesna
haz already jocined on the poest on 4.7.99 and he has nst keen impleaded
aZ necessary rparty in this .as . 'I‘l‘lerefcvre, cn the bazis of the akcove
all, we are of the -oneidered view that the applicant has no case for
interference Ly fhis Tritunal and we d- not fird any infirmity in the -

gelection of Shri Failash Chand Meena on the said post.

G We, therefcre, dismize the 0.A having no merits with no crder as
vﬂ /( | AR

(M.P.MNawani) ' (S.K.Agarwal)

Member (A). Member (J).




